LA In the Central Administrative Tribunal
Calcutta Bench

OA N9,1306 of 1997
Present : Hen'ble Mr. D, Purkayastha, Judicial Member

Smt. Mamata Das , eees Aprlicant
- VS -
1) Unien of India, service thrsugh
General Menager, S.E. Rly., Cal-43,
2) General Manager, S.E. Rly, Cal-43,

3) Chief Persennel Officer, S.E, Rly.,
. GRC, Cal-43.

4) Divisienal Railway Manager, S.E.Rly.,
Kharagpur.,

, 5). Assistant Engineer, S,E, Rly.,
T - GAC, Cal-43.

6) Sr. Divisional Persennel Officer,
. S.E.Rly., Kharagpur.

+s++ Respondents

Fer the Applicant : Nene
For the Respondents: Mr, P, Chatterjee, Advecate

Heard on : 18-12-1998 Bate of Judgement : 18-12-98

ORDER ‘ ‘ ‘

1d. Advecate Mr. B.C. Sinhs f@;,thadapprEEBt is net found

on repeated calls. So, case is taken up for hearing., ld. Advecate

.\&N/////M;. Chatterjee aprears en behalf of the respendents.

2f 1 have gene through the recerds and feund that the case may

be dispesed of (after perusal of rélevant recerds) fér.the interest of

justice. {::)(j;j::::i}
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3. The applicant has seught fer cerrection of her date of birth
recorded in her séﬁﬁiée‘boek when she entered inte the service on cem-
rassionate greund en 5.4.93. Accerding te the aprlicant, at the time

of entering inte the Service'her father made affidavit in suprert of heim
date of birth that her date of birth was 28.9,56. Subsequently, the
spplicant submitted anether affidavit swern by her father affirming
that the cerrect date of birth ef t he aprlicant is 28.9.66 as per

veter list, So, accerding to the applicant, &s per veter list, her
date of birth weuld be 28.9,66 in place of 28.9.56. Accerding to the
applicéﬁﬁ; she made representatien te the cencerned autherity along witl
the affidavit iated 13,1C.86 ° and-Atﬁbx decuments i.e, veter list and
certificate from the Kela I1 Gram Panchayat Kelaghat, Midnapore with
the prayer for correcting/altering her date of hirth frem 28.9.56 te
28.9,66. But respondents did not accept her rerresentation and rejected
the preyer of correcticn/alteration of her date of birth vide letter
dated 7.7.97. Having been aggrieved by the said order datec 7.7.97

applicant aprroached this Tribunal.

4, 1d, Agvecate Nr, Chatterjee aprears on behalf of the respon-
dents anc relies en a judgement reported in SCC 1997 Vel.IV page 647
(Union of India - Versus - C.Reme Swemy and Crs.). The dispute regerd-

ing correction of dath of birth is no-lenger res-integra on the basis of

: Sﬁijuaéemegﬁ;passed by the Hon'ble Arrex Ceurt. Frayer fsrccorrection

of date of birth must be based on basic decuments te shew that earlier
recerd as meée in the service beok of the ceoncerned empleyee was
inadvertently made by accidental mistake. It is admitted fact by the
applicent that earlier date of birth as en 26.9.56 has been recerded
en t he basis ef the affidavit given by her fother &t the t ime of entering
inte the service. Subsequently, her fether csme with anether affidsvit
altering the earljer affidsvit that earlier sffidsvit was wreng- due te

typograrhical mistake.

5. Cn a perusal eof the earlier affidavit swern by the father of
the aprlicent I find ne typographicsl mistake in the affidavit and /it is

dblé@r;andjﬁjiéuffers frem ne ambiguity. Applicant relies on the veter
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flist but it appears that the veter list has been published after twe

vyears from the date of entering inte service and the certificate issued
by the Gram Panchayat on 20.5.97 is hased en horescepe, Se, appliqané
toetally failed te preduce any decument in suppert of her dste of birth
proir te entering inte service. In view of the aferesasid circumstances
I find that applicant has ceme with fictitieus claim basing en seme

recerds which were csllected subsequently for the purpese eof this case,
In view ef the aferesaid circumstances, applicatien is deveid eof merit,

Hence, it is dismissed awarding ne cest,

X\)@\@MK

( &, Purkayastha
Member(J)



